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urigingl A pplicgtion No,\224 of 1999

Allahabad this the_ Joth aay ©of November, 1YYY

hHon'ble Mr. L, Hmingliana, «dmile ' uiember
Bun'ble Mr. hafig Udoan, Judgdclal menber

BhoOpendra Kunel GOswamdi, 20N of HnNri wiahesh
Chandre @Oswami, wddress n.ime 2. vitlce, #sgyIa

Fort, &#gre=282004~

By «advocgte ohrl w.K. Upaghygy

Ver s us

le Uniocn of 1indig through tne post Master
Genelalf 4 gra Heglon, AgIda.

2e J.h.fﬂ-'){' lelSiOn' Jndnbi.
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3. aub hecord Ufficer, hemeos'X' uvlvision, |
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heéspongernt s

By advocale ohrl o, G [lripgthi

U KO ER( ural ¢
By hon'ble Mr, L, hmingligng, wmember (a)
Heary, aurl M.K. Upadhyay, learned

counsel for the applicent any ohri o.C. Ilripgthi,

learned counsel for the respdnuents. LeagIlied

counsel for the respunuents wants time To flle

count er=gf f 1davit,
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2 HOwever, wedfing thet tre letter of
appointment of thne agpplicant nas Not been filed
and learned counsel for the applicent aumits tnat
Ulie applicant 1s now more than ah asu-hoc employee
alla ne 1s not out ot employment, e are ungble
Lo determine whelther he was aahoc appointee or not,
lllicgse, Ne was o«N adhoc appolntee, the rotio lgid
down by the Hon'ble supreme urt 1n Pygrg ginun's
Cose Lhgl an adnoc emplOyee cannol be replacea by
ah@tlier adhoC employes, woula be dpglicuble‘tu nim
also, &itn tnis observetion, the v.ae. 1is disposed
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of at Tne staye 0f gunlssion,
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